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PART I-—Section 1

Notifications relating to Non-Statutory Rules, Regulations and Orders and Resolutions issued
by the Ministries of the Government of India (other than the Ministrv of Defence) and
) by the Supreme Court

PRESIDENT’S SECRETARIAT

New Delhi, the 4th 4pril 1968

Wo, 40.Pres, /68.~The President is pleased to approve the
award of the /"VISHISHT SEVA MEDAL" /“DIS"IPIFI’\IG}JISH-
ED SERVICE MEDAL" Class I, for distinguished service of
the most exceptional order toi—

Major General DIWAN PREM CHAND (IC-161).

Brigadier REGINALD STEPHEN NORONHA (IC-331),
.C.

e ————

CORRIGENDUM
New Delhi, the 5th April 1963

No, 41-Pres /68—In this Secretariac notification No.
76-Pres./62, dated the 12th November, 1962, publish-
ed in English and in Hindl in Part-1, Section-1 of the Gazette

of India datel the lst December, 1962, in Scrial No. 6:—

On page 372
(i) For “9136074 Sepoy SONAM ANGCHOK, J & M Mili-
tia (Posthumous).”

Read “3135845 Scpoy SONAM WANGCHUK, J & E Mili-
tia (Posthumous).”; and

(i) In lUne 2 of the cltation, for “Sepoy Sonam Angchok”
read “Sepoy Sonam Wangchuk.”.

On page 377
(i) For “9186074 teurt v siratw, smp ol el
Paterfarar (et v

Read 9135845 fqael whwer afmem, ooy ot sweliv
fababarar (oo 1, o

() s oepess W} g dber @ et ol
ﬁn“aﬁw AT Uiyl

8. DUTT, Secy.

( 179 )



180 THE GAZETTE OF INDIA: APRIL 13, 1963/CHAITRA 23, 1885 '

[PArT I-SEC. 1

ety aivamey

srfvrear
a8 feeh, 4 ond, 1968

do 40.97/63 wrgfas smmawor w1 Triwe @@
7 o et Mrwbatad wt “fatae dar oo, sioft 1
d U owd @ aEiTT awd g

da Fevw g B = (amgo wto-161)

Pariten ffteree @ atdegr (omgo dto-531) gwo
ol

ghaaa §v, qraw|

MINISTRY OF HOME ATFAIRS
RESOLUTION
New Delhi, the 1st April 1963

No, F.4/81/61-T.—~The Government of India have had
under conalderation the establishment of a Central Burcau of
Investigation for the investigation of crimes at present handl-
ed by the Delhi Special Police Establishment includin
specially important cases under the Defence of India Act an

vles particularly of hoarding, blackmarketing and profi-
teering In  essentlal commodities, which may have repercus-
slons and ramifications in several States; the collection of
intelligence relating to certain types of crime; participation
in the work of the Natlonal Central Burcau connected with
the Intcrnational Criminal Police Organisation; the mainten.
ance of crime statistics and dissemination of information re-
lating to crime and criminpals; the study of si)eciallsed crime
of particular interest to the Government of India or crimes
having all Indla or iInter-State ramificatlons or of particular
importance from the social point of view; the conduct of
police research; and the co-ordination of laws relating to
ctime. As a first step in that directlon, the Government of
India have decided to set up with cffect from 1st April, 1963
a Central Bureau of Investigation at Dclhi with the following
six Divisions, namely:—

(1) Investigation and Anti-Corruption
Special Police Establishment),

(ii) Technical Division,

(iii) Crime Records and Statistics Division,
(iv) Research Divislon,

(v) Lega] and General Division,

(vi} Administration Division.

Division (Delhi

The Charter of functions of the above said Divislons will
be a3 given in the Annexurc. The asslastance of the Central
Bureau of Investigation will also be avallable to the State
Police Forces on request for investigating and assisting in the
investigation of inter-State crime and other difficult criminal
cases,

V. VISWANATHAN, Secy.

ANNEXURE

I. Investigation and anti-corruption Division (Delhi
Special Police Establishment),

(1) Cases in which public servants under the control of the
Central Government are involved clther by themselves or
along with State Government servants and/or other persons,

2, Cases in which the Interests of the Central Government,
or of any public scctor project or undertaking, or any statutory
corporation or body set up and financed by the Government
of India are involved.

3. Cases relating to breaches of Central Laws with the
enforcement of which the Government of Indla iy particularly
concerned, e.g,

(a) breaches of Import and Export Control Orders,

(b) Serdous breaches of Foreign Exchange Regulation Act,
(c) Passport frauds,

(d) cases under the Official Sccrets Act pertaining to the
affairs of the Central Government,

(e) cascs of certain specified categories under the Defence
of India Act or Rules with which the Central Goy-
ernment ig particularly concerned.

4, Serious cases of cheating or fraud relatin,
] to the
Railways, or Posts % Telegraphs Department, i\articular]y

thode involvi
ot nvolving professional criminals opcrating In  scveral

b, Crime on the High Seas,
6. Crime on the Airlines,

7. Important and serlous cases in  Unlon Territories
particularly those by professional criminals.

8. Serlous cases of fraud, cheating and cmbezzlement
relating to Public Joint Stock Companles,

9. Other cases of a serious nature, when committed by
organiscd gangs or profcssional criminals, or cases having
ramifications in several Statcs including Union Territories,
serioug cascs of spurlous drugs, important cases of kidnapplog
of childvren by professional inter-State gangs, ctc, These cases
will he taken up only at the rcquest of or with the concurrence
of the State Governments/Unjon Territorics Administrations
concerned,

10. Collection of intelligence about corruption in the public
services and the projects and undertakings in the public
sector,

11, Prosecution of cases investigated by this Division.

12, Presentation of cases before Enqulry Officers in which
departmental proceedings are inatituied on the recommenda-
tion of this Division.

I, Technical Division
1. Technical assistance In investigation of cases involving
accounts.

(2) Specialised assistance In casea involving Railway and
Postal accounts,

8. Assistance In cases involving assessment of Income-tax,
Estate Duty etc,

4, Examination of accounts and assets etc. in cases relating
to allegations of disproportionate assets.

5. Examination of cases investigated by the Bureau which
have an Income-tax aspect, and communication of information
with a vilew to enabling the Income-tax Depariment 1o
recover the evaded tax,

III, Crime Records and Statistics Division
1. Maintenance of all-India statistics of crime,

2, Study of all-India trends In thefts and losses, and
recoveries of lire-arms and ammunition, and note-forgery and
counterfeit coining,

8. Collection and dissemination of information about Im-
portant Inter-State criminals,

4. Prcparation and circulation of reports and reviews
relating to crime in India,

5. Participation in the work of the I, C. P, O, N. C, B,
U. N. O. Reporter for Crime.

IV. Research Division
1, Analysls and study of specialised crimes and of problems
of a general nature affecting the Pollce, e, g.
(i) trends and canses of serioug crimes in different areas,

(li) preventive measures, their effectivencss and relation-
ship with crime,

(fii) improvement in methods of Investigation, utility and
results of introducing scientific aids and equipment,

(lv) Inadequacy of laws; coordination of laws relating to
crime in various States,

(v) criminal gangs operatlng in more than one State—
wandering gangs—Ex-crimina} Tribes—habltual
offenders,

(vi) crime amongst the Tribal people,
(vii) inter State note-forgery and counterfeiting.
(viii) social factors in crime,
(Ix) industrialisation and crime,
(%) juvenile delinquency,
(xi) kidnapping of women and children.
2. Participation in the work of the Central Forensic,

Science Advisory Committee and the Central Medico Legal
Advisory Committee,

V. Legal and General Division
(A) Legal Section
I, Legul advice in_cases investigated by the Investgation
dnd Anti-corruption Division,
2. Conducting prosecution in important cases,

8. Review of judicial decisions relating to crimlnal law and
procedure for publication in the C. B, I. Gazctte,

4. Compllation and circulation of law Digest,
b. Inadequacy of and amendments to laws,
6. Coordination of laws relating to crime in various States,
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(B) General Section

1. Matlters relating to organisation, policy and procedure.

2. Inter-State Conferences relating to crime and  anti-
~corruption work,

8. Appreciation reports regarding modes of corruption in
vatious Government Departments and Public Undertakings.

4, Correspondence with Ministrics and States on  general
‘questiong relating to policy, procedure, ete,

5. Training Courses fn anti-corruption work,
6. C, B. I. Gazctte,
7. Photographic section,

V1. Administration Division

All establishment and accounts matters,

MINISTRY OF COMMERCE AND INDUSTRY
New Delhi, the 1st April 1963

No. 18/4/63-E.Pty~In cxercise of the powers conferrcd by
sub-rule (1) of rule 133-V of the Dcience of India  Rules,
1962, the Central Government is pleased to order that all
property in India, moveable and immoveable, belonging to,
or held by, or managed on Dehalf of Mr. Liang Wei Chen,
(F. Shong Lem & Co.) Shillong, shall vest in the Custodian
of Encmy Property for India,

New Delhi, the 4th Adpril 1963

No. 22 {16/62-]?..1’ty.—-—1n exercite of the powers conferred
by sub-rule (1) of rule 133-U of the Defence of India Rules,
1962, the Central Government is pleased to authorise the
persons specified in Column 4 of the Schedule hereto annexed
to carty on the trade or busincss of the firms specified in
-Column 2 thereof subject to such directions as may be {ssued
from time to time by a Controller, Deputy Controller or
Ingpector of Enemy Firma appointed under the said Rules.

SCHIDULE
Sr Neme of firm Address Person authorised
No.
I 2 3 4

1.4/3, Chatawalla Mr, Leong Toung
Gullee, Calcutta,, Khen.

2. Shanghai Fung 66, Bentinck Mrs. Kanchi alias
Shung Dyers and  Street, Calcutta. Mrs. Sung Yung

I. Haung Fat & Co.

Dry Cleaners. Cheig,.
3. Standard Tannery 129A. South Mr. Huang Pak
Tangra Road, Chung alias

Calculta, Huang Po Chung.

C. 5. RAMACHANDRAN, Jt. Secy.

New Delhi, the 13th Apri] 1963

. No. 4(31)Tex(C)/62~The Government of India  hercby
«direct that the iollowing amendment be tade in the Ministry
of Cormnerce and Industry’s Resolution No. 1 (81)1l'ex (C)/62,
-datex] the 18th January, 1963,
The following may be added after Scrial Number 31 in
-the Resolution:—
“82. Shri M. 8. Ramnath, Director (Handlooms), Otkee
of the Textile Commissioner, Bombay—Mcmber",

T. 5 KUNCHITHAPATHAM, Dy. Secy.

MINISTRY OF FOOD AND AGRICULTURE
(Department of Agriculture)
(LC.AR)

New Delhi, the 30th March 1963

No. 34(3) /63-CDN(G).—Under Rulc 2(33) (c])1 of the Rules
of the Indian Council of Agricultural esearch,  Shri
‘Gandharpanath Shah Deo, a member of the Indian Lac Cess
“Committee, has bcen re-clected by that Commitlee as i
representative on the Indian Goundil of Agricultural Researih
for a period of three years with cffect from the 12th February,
1968, or until such time as e continues to be a mcmber of
the Imlian Lac Cess Committee whichever is carller. Under
‘the ErOViSions of Rule 41(20) Shri Deo shall also be a member
~of the Advisory Board of the Coundl for that period.

DALIP SINGH, Under Secy.

W AT i s
ogfor trarmr—mto 3o 310 wo)
srtaree
= Trecht 30 a, 1963

dwar 34(3)/63.-dhamtogwo o) —wreety Fiy orpaarr

girwy ® P & P 2@33) (&o) B ofaw amrefiw
@& HFTATT ® g9 off ey Y g, W ogtaie A
12 geedt, 1963 & i of ®1 oraly, orvar o ow *
yreter ey B ahTe & aowr of, of o o g, 2 ferd
et e e o & g o wtebefe g
Pt &1 sw orafa & st g7 Praw 4120) & el
TieRy % gemEn oF B gywr o @

ey Pey, o wbawy

MINISTRY OF EDUCATION

New Delhi, the bth April 1963

No. F.8-1/63-PE4.~In partial modification of this Ministry's
Notification No. F.25-84/60-PE4 dated the 8rd August, 1961
regarding the reconstitution of the Central Advisory Board
of Physical Education & Recreation Shri N. K, Dass, Chief
Inspector of Physical Education, Orissa State, has been ap-
pointed a member ol the Central Advisory Board of Physi-
cal Education and Recrcation to represent the Government
vl Orissa vice Shri A, C, Dass, retired for the rest ol the
term of the Board expiring on 2nd August, 1964,

R. L, ANAND, Under Secy.

MINISTRY OF TRANSPORT AND COMMUNICATIONS
(Departments of Communications and Civil Aviation)

New Delhi, the 30th March 1963

No, W.12(7) /59.—Whereas India is 1 member of the Inter-
national ‘Lelecommunication Union, Goneva, a §peclalized
Agency of the United Nations Organisation;

Whereas the International Telecommunication Convention
Geneva, 1959 is diawn up by the Plenipotentiary Confercnce
(Geneva 1959) of the International Telccommunication Union;

Whercas the said Convention has the following Administra-
tive Regulations annexed to it

1. Tclegraph Regulations,

L. Telephone Regulations,

3. Radio Rcgulations.

4, Additional Radio Rcgulations.

And wheteas tnc Government of India has ratified on the
2nd October, 1962 the International Telecommunication Con-
vention, Geneva 1959,

Now, therclore, it is for general information that the sald
Administrative Repgulations annexed to the said Convention
have been accepted by the Government ol India with wor
without rescrvation as shown below:—

Accepted without reservation

1. Tclegraph Regulations
on 22nd Deccmber, 1969.

(Geneva Revision, 1958).

Acceptedd with reservations

2. Tclephone Regulations
on 2%rd Deccember, 1961,

(Geneva Revision, 1958).

Accepted without reservation

8. Radio Regulations,
on 8th May, 1962.

(Genceva, 1959).

Accepted without reservation
on 8th May, 1962,

4. Addidonal Radio
Regulations (Geneva, 1959)

V. V. RAO,
Dy. Wireless Adviser.
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MINISTRY OF INFORMATION AND BROADCASTING
RESOLUTION
New Delhi, the 3rd April. 1963

No. 9(70) /59-PP—The Covernment of India have been
considering for some time the question of undertaking the
assessment of the impact of various programmes of publiclty
for the Five-Year Plans which is carried on through different
media of mass communication under this Ministry, The
Departments which are dealing with such pubh_clty‘arc the
Directorate of Iield Publicity, the All India Radio, the Press
Information Bureau, the Directorate of Advcrtismg_a]'u_l Visual
Publiciry, the Films Division, the Publlml_ion‘y D1v151on_. the
Photo Divislon and the Song and Drama Division. Public co-
operation and public opinion constitute the principal force
behind planning in any countty. Government have accordingly
decided to set up a Study Team to make a detailed study
of the impact of the mecasures taken to publicise the Plan and
to teport to Government about steps which should be taken
for better utilisation of the existing staff and resources. I_he
Team will also cxamine the questlon of the more cflective
utilization of the publicity and audlo-visual materlal produced
by the Ministry of Community Development and Co-operation
and distributed {or the purposc of propagating the philosophy
and objectives of Panchayatl Raj, Sahakari Samaj and Com-
munity Devclopment movements.

ra

. The Study Teumn will consist of the following members :(—
Chaiinan

(1) shri Amay Nath Vidyalankar, M,P., 44, Model Town,
Hoshiarpur.

Members
(Z) Shri Radha Nath Rath, Ex-Fluance Minlster, Orisya,
“Gopabandhu” Bhavan, Bakshi Bazar, Cuttack-l.

(3) sbri P, Ranga Reddy, Ex-Planning and Development
Minister, Andhva Pradesh, Giddaluru, Kurnool Distt.
(A.P)

(1) Shri Rohanlul Chaturvedi, Zamindars Kuncha, Etah
(U.P).
(%) Shri 8. M. Joshi, 19974, Tilak Road, Poona-2.
Dr. A, R. Baji, Deputy Director, Research  and  Reference

Division, Ministry of Informarion and Broadeasting, will act
as Secretary of the Team.

3. The Terms of Reference of the Study Team will he :—
To study and report on:

(1) the Plan Publicity being carried on by diflcrent Media
Units of the Ministry of Information and Broadcasting
and ity imﬂémct on the public with a view to improv-
ing ils efficiency and hroadcasting® its impact, with.
particular reference to the following aspects ;—

(i) Arrangements for publicity;

(i) Co-ordination of acrivitics Dhetween :
(a) the diffcrent media Heads of the Minisery;
th) the Centre and the States; and

(2) the wutilization of the publicity and audio-visual’
material produced by the Government of India for
the purpnse of propagating the phllosophy and objec-

tives of Panchayau Raj, Sahakari Samaj and Com-
munity Development movements :

und to recommend to the Government wiays and mcans for
the better wiilization of the publicitv programmes undecrtaken
by the Ministry of Information and rnadcasting and the
Ministry of Community Development and Cooperation,

4. The headquarters of the Study Team will be located in

New Delhi, C/o Ministry of Information and Broadcasting,
Government of India,

5. The payment of travelllng allowance (including  daily
allowance) to the non-officials will be regulated in accordance
with the instructions contained in the Ministry of Finance
(Department of Expenditure)’s Office Memorandum No. F.6 126)-

EIV/59, dated the 5th September, 1960, as amended from
time to time.

6. The Team will evolve ity own procedure,

7. The Team will commence its work as soon as possible,
and submit its report within a period of six inonths,

Qrnrr

Ordeied that a copy of the above Resolution he published
in the Gazette of India and communicated to all Ministrics
of the Guvernment of Tndia, the Siate Governments, the Plan-
ning Commission, the Prime Minister's Secretariat, the Cablnet
Secretariat, the Private and Military Sccretarics to the Tresi-
dent of India, '

NAWAB SINGH, Secy.
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